IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH : JODHPUR

Date of order : 25.02.99.

0.A. No. 63/1999

| Ahmed Ali Bhati son of Shri Abdul Rahman Bhati, aged about 30 years,
‘i resident of Mohalla Kuchilpura Chowk, Near K.M. Khani Misiz, Bikaner,
. Ex-Casual labour under P.W.IJ (Construction), Hanumangarh Jn.

... Applicant.
versus

‘ 1. Union of India through General Manager, Northern Railway, H.Q.

Office, Baroda House,| New Delhi.

2. Deputy Chief Engineer (Construction), Northern Railway
Bikaner.
3. Divisional Personnel Officer, Northern Railway, Bikaner.

i " ‘ ..+« Respondents.

‘ff% Mr. Y.K. Sharma, Counsel for|the applicant.

" . CORAM:

Hon'ble Mr. Gopal Krishna, Vice Chairman.
Hon'ble Mr. Gopal Singh, Administrative Member.

"ORDER
(Per Hon'ble Mr. Gopal Krishna)_

- Applicant, Ahmed Ali|Bhati, has prayed for a direction to the
respondents to decide his representation dated 10.11.97 at Annexure .
a/l. T
2. We have heard the learned counsel for the applicant. The

records of the case have been carefully perused.

3. The applicant was e]?aged as a casual labour in the office of
the respondent No. 2 at Bikaner-on 15.2.87. ‘The applicant claims
that his name should be listed in the live régister as per rules. He

has already made a representation in this behalf vide Annexure A/1

e dated 10.11.97.
Claudne




the order of the Principal

(Gopal Singh)

4, The present application is, therefore, disposed of at the

stage of admission with the direction to the respondent No.

decide the applicant's repre

3 to
entation at- Annexure A/l dated 10.11.97

\§§i;hin a period -of three‘mon?hs from the date of receipt of a copy of
‘th

fxs order keeping in view the order of the C.A.T., Principal Bench,

NéﬁéDelhi, passed on 8.1.97

vs. Union of India & Others.

54 Let a copy of the O.

in O.A. No. 2193/1995, Rajpal & Others

A. and the annexures thereto as well as

Bench dated 8.1.97 referred to above be

sent to the respondent No. 3

applicant is -still

aggrieved by the

If the
by the

alongwith a copy of this order.

decision taken

respondents, he may file a fresh O.A.

Adm. Member

CH& b
(Gopal Krishna)
Vice Chairman ~




